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The 21° December 2017
No.L/H.G.-1703/2016- 11076 —In exercise of the powers conferred under proviso to Article
309 of the Constitution of India the Governor of Bihar is pleased to make the following Rules to
amend the Bihar Home Guard Service Rules, 2005 (as amended from time to time)—
1. Short title, extent and commencement—

(1) These rules may be called the Bihar Home Guard Service (2" Amendment)
Rules, 2017.

) It shall extend to the whole of the State of Bihar.

3 It will come into force with immediate effect.

2.Rule-5(1)(i) and Rule-5(2)(i) of Bihar Home Guard Service Rule, 2005, both shall be
substituted by the following—
"(i) As per para-3(i) of resolution No.-4817 dated 11.06.2012 of Home Department
(Police Branch), Bihar, Patna, the Commandant General, Headquater, Bihar Home
Guards will send a requisition of vacancies of Sepoy and Sepoy (driver) to Central
Selection Board (Constable Recrutiment). The same process for physical fitness and
written examination will be followed which is prescribed for the Bihar Police Sepoy
and Sepoy (driver)."
3. Rule-5(2)(iii) of Bihar Home Guard Service Rules, 2005, shall be substituted by the
following—
"(iili) The minimum educational qualification of Sepoy and equivalent Posts shall be
intermediate pass or equivalent."
4. Rule-5(3)(i) and Rule-7(1)(i) of Bihar Home Guard Service Rules, 2005, both shall be
substituted by the following—
"(i)  As per memo no.-64, dated 06.04.2016 of Home Department (Police Branch), Bihar,
Patna, and as per Section- 8(1) of Chapter- III Bihar Police Sub-Ordinate Service
Commision Act, 2016, the Commandant General, Headquater, Bihar Home Guards,
Patna will send a requisition for the appointment to the post of Company
Commander and having special 'Uniform' holder posts Group-C (excluding Sepoy
cadre) as mentioned in Rule 4 of the Bihar Home Guard Service Rules, 2005 (as
amended time to time) and Havaildar (Clerk) and equivalent post having miximum
Grade Pay upto Rs. 4200 as mentioned in Rule 5(3)(i)of the Bihar Home Guard
Service Rules, 2005 (as amended time to time) to Bihar Police Sub-Ordinate
Service Commision. The same process for physical fitness and written examination
will be followed which is prescribed for the recutiment of Bihar Police Sepoy.
5. Rule-9 of Bihar Home Guard Service (Amendment) Rules, 2010 is hereby deleted.
By order of The Governor of Bihar,
BIMLESH KUMAR JHA,
Joint Secretary to the Government,
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